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Date of Order 

22.10.200 

·orders 

OA 241/2001 j . 
Mr. P.N. Jatti, c 1unsel for the applicant-. 
Mr~ Vijay Singh, lj>roxy counsel for ... 
Mr. Bhanwar BagriJ counsel for the respondents. 
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The learne~ counsel for the applicant makes a 
request to withdr.):w this OA with a liberty to file a 
fresh· OA, if so advised. _ . ' · 

In view ofl the submissions made before us I WR 

this OA is · dispb ed of as withdrawn with a liberty 
to file a fresh 0 , if so advised. · 
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(A.P. NAGRATH) 

MEMBER (A) . 
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( $ • • AG A.~WAL ) 
MEMBER (J) 


